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UPLOK-2/DE/4/2018/ARE-11

KARNATAKA LOKAYUKTA

NO. UPLOK-2/DE/4/2018 /ARE-11 M.S.Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru-560 001,
Date: 22/05/2024.

"ENQUIRY REPORT:

Sub:  Departmental Enquiry against 1)
M.Muralidhara, the then Executive Engineer,
Public Works Department Division,
Chikkaballapura and 2) P.V.Srinivasalu,
Attender, Public Works Depai inent Division,
Chikkaballapura-reg.

Ref: 1. Report under section 12(3) of the KLA
Act. 1984 in No.Compt/Uplok/BD/
2877/2016/DRE-1, dated:21/02/2017.

2. Government Order No. Sweq 89 Beqd 2017,

Bengaluru, dated 20/12/2017.

3. Nomination Order No. UPLOK-
2/DE/4/2018 Bengaluru, dated
02/01/2018.

Kekkokok

1. The Departmental Enquiry is initiated against 1)
M.Muralidhara, the then Executive Engineer, Public Works
Department Division, Chikkaballapura and 2) P.V.Srinivasalu,
Attender, Public Works Department Division, Chikkaballapura
(hereinafter referred to as the Delinquent Government Official,

in short DGO-1 and 2), on the basis of the complaint dated

N
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UPLOK-2/DE/4/2018/ARE-11

17/09/2014 filed by the Deputy Superintendent of Police,
Karnataka Lokayukta, Chikkaballapura, a letter was sent to
Superintendent of Police, Karnataka Lokayukta,
Chikkaballapura alleging that the Executive Engineer and his
staff in the PWD Division, Chikkaballapura are collecting bribe
amount from the contractors and sharing it between
themselves. On the basis of this information FIR was registered
on 17/09/2014 bearing Cr.No.11/2014 for the offences
punishable under section 7, 13(1)(d) of P.C. Act, 1988.

- The Investigating Officer secured a search warrant and sent a
requisition for panch wilnesses. On 18/09/2014 at 2.00 p.m.
the I.O. entered the Executive Engineer office of PWD with a
search warrant conducted a search of the premises. After
taking a copy of the cash declaration register, they conducted
personal search of the various people in the office and also
conducted a search of almerahs/cupboards used by the staff.
The almerah of the DGO-2 was also searched and found
Rs.16,490/- in the almerah. Investigating Officer seized the
amount from the DGO-2. Further on receiving credible
information that when DGO-1 went to his house has kept
amount in his house. Manjegowda, Police Inspector, Karnataka
Lokayukta, Chikkaballapura has given search warrant under
section 165 Cr.P.C to C.N .Bopaiah, Deputy Surperintendent of
Police, Karnataka Lokayukta, Chikkaballapura to search the
quarters and vehicle of DGO-1 and Dy.S.P. has taken panchas
along with DGO-1 and went to the quarters of DGO-1 and after

9%



UPLOK-2/DE/4/2018/ARE-11

search there was white ambassador car bearing No.KA 01G
5116 parked in front of the quarters of DGO-1 and after search
of the said car the 1.0. found one black colour hand bag and
on search of the bag there was one laptop, cash of
Rs.2,46,000/-. The Investigating Officer seized the amount.
After following post raid formalities Investigating Officer
secured DGO-1 and 2. The DGO-1 and 2 have failed to give
satisfactory or convincing explanation for the said amount
found then, when questioned by the said 1.O. Hence, charge
sheet was filed against DGO-1 and 2 in Spl.C.C.15/2016
before the Hon’ble Principal District and Sessions Judge,
Special Judge, Chikkaballapur for offences punishable under
Section 13(1)(c) and 13(1)(d) r/w Section 13(2) of the P.C. Act.

. On the basis of the report of the Additional Director General of
Police, ACB, Bengaluru along with investigation report filed by
the Police Inspector, Karnataka Lokayukta, Chikkaballapura,
alleging that the DGO-1 and 2, along with other staff members
were collecting bribe money from contractors and distributing
the same among themselves, an investigation was taken up
under section 7(2) of the Karnataka Lokayukta Act, 1984. The
Hon’ble Upalokayukta on perusal of materials, comments of
DGO-1 and 2 and other documents, found prima facie case
and forwarded report dated 21/02/2017 U/s 12(3) of
Karnataka Lokayukta Act, 1984 recommended the competent
authority to initiate disciplinary proceedings against the
DGO-1 and 2 and to entrust the enquiry to the Hon’ble

9<¢
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Upalokayukta, Karnataka under Rule 14-A of the KCS (CC& A)
Rules 1957. The Competent Authority by order dated
20/12/2017 entrusted the matter to the Hon'ble
Upalokayukta.

. The Hon’ble Upalokayukta by order dated 02 /01/2018,

nominated Additional Registrar Enquiries-11 to conduct the

enquiry.

- The Articles of charge as framed by Additional Registrar

Enquiries-11 is as follows:

WoH-1

BrcsRipemrs

Q:18/09/2014 Dom ey 20w 180D wTROT Foord FPICTIT  de
Q0.JNTLTT a&%wvgwadcﬁepq FJoFT  RTron  Sredneldodnen, 20080
DB WP B TR F3e00NY  TODFTPOT  WPOHOITTIA  FOX
BRAEAORD @l 33000 AR F0B3 230D STROZ ITED PISoHT
8 D.D.9J0I TIH 430D T od ARODCIRN FoF SAERORT
zsziu@%mdw draefaomii 8TTT WD  ©IoeG  F0:11/2014 daoDdY
BZPYIT SeFo0508 ©UTE  TOROD 033 Q0TI OT3
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D0T0EF TRed Znedamon ITO  B3e00dH BREBO3ROTTY ey 0T
230 w03 TFd PICH  wERDT VAT 0.91E 80.16,490 /-nsb
cifadéd%, J0BT @owd xowd 5-15 nRos3onord 6-30 not3od ©F[OOHY Jewd
Q0T3  IFoD  $T0OF  [TEd  SPICT BT YTNTTYNT o8 DIoD
BRTRBIYT Jexy 20T3 1F0D STOS IFd FPITT 2390 8.0.01-23-5116
NoBOD BORePR 20w BT Tw.2,46,000/-1%h dradéc%, & BLOR)
ey 0TT  IF0H CTOIF XTFd  FITT AREIBONI, 30w 200D,
YO’ TS 21 A5y 0BT 180D WP 230D UTOI FFd JPICH
A TOTY BIWHTOODNTT WO AT ATWORACDH, Vewy) Je@ed
DPOTON  ITO  Bogy ToSRRD 0T SHR0DOd Qe o*&rao@c;:)
BEOS020TON 3870 FoOTY T OB Jewy 20T 1FoD B 230D
UTo0B [FFD JPITD Xgord S0BTOR NUITYT  0e8ONY  IBTZROW
DI BI0WOT J8F R, F0FeId JoNOT Bewo DONINED (ITBB) oD 1966

Rabad 3(1) (i) 803 (iiijsBode SerFEoHIIADD.

6. The statement of imputations of misconduct as framed by

Additional Registrar Enquiries-11 is as follows:

05 —2

BReTPBRCTRODL T8
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0; D00, HRAY,RE  ToMONY M NREeT3 DO NFI,
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Q0BT I, AWD Ve, IWIA DTVERBI 202 HTOLIROD
eI QNPYTELT), TOREET Reder &ado (SBI) 1966 BB Dodhah

3() BRAND, AP BeEFIIOHS,FNTISLT0T BORy 220DTda3

To0E e, NG, AT Ted BieweHTony 0,3 e
STV, O3 FTOrST,  RODOIR, RORT D3R
RTIETEY B ate3 eI fDAT e3B3). Yoo 2Fo0m SBRE
OINDS AR, BWT03 PTe), 3 VD SCTONT, T3
OTT DWOTTD, JeFoBBNT-11 B3O J2F00H SBR NI ATOWINAY
AOReD DA, ST ToOm I, IW, S ahe,0R
BB RIS,

7. Notice of Articles of charge, statement of imputation of
misconduct with list of witnesses and documents was served
upon the DGO-1 and 2. In response to the service of articles of
charge, DGO-1 and 2 entered appearance before this authority
on 21/07/2018 and engaged advocate for defence. In the
course of first oral statement of the DGO-1 and 2 recorded on
21/07/2018 he pleaded not guilty and claimed to be enquired.
The Date of Retirement of DGO-1 is 31/05/2028 and
DGO-2 is 30/06/2037.

8. The DGO-1 has filed Written Statement dated 29/09/2018
denying the allegations made in the articles of charge and
statement of imputations of misconduct. DGO-1 further
contended that, as the Hon’ble Lokayukta not being the
disciplinary authority on this DGO-1, this ARE-11 cannot

)
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frame the Articles of charges against this DGO-1, as such the
further proceedings are without jurisdiction. Further, the list of
documents and statements of each witnesses are not furnished
by the office along with the Article of charges as such, the
same being mandatory under rule-11(4) of CCA Rules, non-

compliance of the same vitiates the entire process.

DGO-1 has further contended that, without furnishing of
the said documents like statements of witnesses, the DGO-1
will not be able to address and reply to the articles of charges
properly. Further contended that the complaint is politically
molivaled, is-conceived, Dbased on  conjunctions and

surmises.

DGO-1 has further contended that, it is false to state that
the Lokayukta Police have lawful enquiry and investigation
against DGO-1 and they have seized Rs.2,46,000/- from the
bag in a car stating to be belonging to DGO-1 on 18/09/2014
at the vicinity of the PWD quarters in Chikkaballapura and the
said amount is illegal money. A false FIR was registered

against DGO-1 without lawful authority and jurisdiction.

DGO-1 has further contended that, no amount was seized
from the possession of DGO-1. All the documents were
fabricated by the Lokayukta Police with vested interest. No

valid sanction was obtained for conducting the enquiry,

al
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investigation, for filing charge-sheet, as such, DGO-1 needs to

be exonerated from the false charges.

DGO-1 has further contended that, the present enquiry is
filed only to degrade his image and to harass him. That viewed
from any angle there are no material to prove the charges
against him. That he is innocent in the said enquiry and has
not committed any irregularity or misconduct as alleged. DGO
further contended that he is not guilty of the charge and prays

to drop the proceedings initiated against him.

. The DGO 2 has filed Writtern Slatewent dated 29/09/2018
denying the allegations made in the articles of charge and
statement of imputations of misconduct. DGO-2 further
contended that, he has not violated any of the Law and Rules
concerned to the alleged charges which is clear from the charge
itself. The charges are silent about his involvement in any of
the misconduct alleged. That there is no specific charge
against him as to under what circumstance the charges are
framed. On perusal of the entire charge there is no whisper
about him having committed any misconduct nor accepting
any illegal gratification. There is no iota of evidence to show his
involvement in the said allegation. There are no materials to
frame charge against him, moreover the documents produced
are not sufficient to proceed against him.

9%
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DGO-2 has further contended that, his wife was pregnant
and the date of delivery was near as such he had availed hand
loan of Rs.20,000/- from one Smt.Rathnamma on 15/09/2014
for hospital and medical charges of his wife and he was
carrying the said amount with him on the date of alleged
incident. The Lokayukta Police came and started searching
him and seized Rs.20,000/- from him. He explained the same
fact to the I1.O. but, the same was not accepted by the 1.O. The
amount seized is his personal amount borrowed as hand loan
from Smt.Rathnamma, the same cannot be attributed as ill-
gotten money without there being any bases. Under such
circumstances he cannot be related tn the charges alleged.
Further he has discharged his duties without there being any
fear and favour to the society and has not given any room to
question his integrity. Due to some disgruntled persons who
were having axe to grand against him have misused the
authority of the prestigious institution of this Lokayukta and

filed this false case against him.

DGO-2 has further contended that, the present enquiry is
filed only to degrade his image and to harass him. That viewed
from any angle there are no material to prove the charges
against him. That he is innocent in the said enquiry and has
not committed any irregularity or misconduct as alleged.
DGO-2 further contended that he is not guilty of the charge

and prays to drop the proceedings initiated against him.

@ -
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10.The points that arise for consideration are as follows:-

1. Whether the disciplinary authority proves
that DGO-1 Sri M.Muralidhara and DGO-2
Sri P.V.Srinivasalu while working as the
then Executive Engineer and Attender
respectively in Public Works Department
Division, Chikkaballapura, the Deputy
Superintendent of Police, Karnataka
Lokayukta, Chikkaballapura, received
credible information that the Executive
Engineer and his staff in the PWD
Division, Chikkaballapura were collecting
bribe amount from the contractors and
sharing it between themselves. On the
basis of this information FIR was
registered on 17/09/2014  bearing
Cr.No.11/2014 for the offences punishable
under section 7, 13(1)(d) of P.C. Act, 1988
and the Investigating Officer secured a
search warrant and sent a requisition for
panch witnesses. That on 18/09/2014 at
2.00 p.m. the I.0. entered the Executive
Engineer office of PWD with a search
warrant conducted a search of the
premises. After taking a copy of the cash

declaration register, they conducted

PAc
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personal search of the various people in
the office and also conducted a search of
almerahs/cupboards used by the staff. The
almerah of the DGO-2 was also searched
and found Rs.16,490/- in the almerah.
Investigating Officer seized the amount
from the DGO-2. Further on receiving
credible information that when DGO-1
went to his house has kept amount in his
house. Manjegowda, Police Inspector,
Karnataka Lokayukta, Chikkaballapura
has given search warrant under section
165 Cr.P.C to C.N.Bopaiah, Deputy
Surperintendent of Police, Karnataka
Lokayukta, Chikkaballapura to search the
quarters and vehicle of DGO-1 and Dy.S.P.
has taken panchas along with DGO-1 and
went to the quarters of DGO-1 and after
search there was white ambassador car
bearing No.KA 01G 5116 parked in front of
the quarters of DGO-1 and after search of
the said car the I1.0. found one black
colour hand bag and on search of the bag
there was one laptop, cash of
Rs.2,46,000/-. The Investigating Officer
seized the amount. After following post
raid formalities Investigating Officer
o5
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secured DGO-1 and 2. The DGO-1 and 2
have failed to give satisfactory or
convincing explanation for the said
amount found then, when questioned by
the said I.0. and by this the DGO-1 and
2 have committed misconduct,
dereliction of duty, acted in a manner
unbecoming of a Government Servant
and not maintained absolute integrity,
violating Rule 3(1)(i) to (iii) of
K.C.S.(conduct) Rules, 19667

2. What findings?

(@) The disciplinary authority has examined Sri
A.G.Manjegowda/Investigating Officer as PW-1,
Sri.C.N.Bopaiah/Investigating Officer as PW-2 and Sri
T.S.Dadapeer/panch witness as PW-3 and got exhibited Ex.P-1
and 20 on it’s behalf.

(b) The DGO-2 has got examined himself as DW-1 and one
Smt.Rathanmma as DW-2 and got marked Ex.D-1 to 16

documents on his behalf.

(c) Since DGO-1 has not adduced evidence by examining

himself or anybody, incriminating circumstances which

05
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appeared against him in the evidence of PWs 1 to 3 are put to

him by way of questionnaire.

(d) Since DGO-2 has adduced evidence by examining himself
incriminating circumstances which appeared against him in the
evidence of PWs 1 to 3 are not put to him by way of

questionnaire and the same is dispensed.

Heard both side arguments and perused the written
argument filed by DGO-1 and 2 counsel and all the

documents.
The answers to the above points are:
1. In the Affirmative.

2. As per final findings for the following

REASONS

Point No.l:- (a) PW-2 Sri. C.N.Bopaiah/Investigating Officer

has deposed in his evidence that, he has worked as Dy.S.P,
KLA, Chikkaballapura from October 2013 to December 2015.
That on 17/09/2014, he had received credible information that
bribe amount is taken for passing the bill in Executive Engineer
Office, PWD office, Chikkaballapura. So, he has given a report
in this regard to S.P, KLA, Chikkaballapura as per Ex.P-1. The
S.P. KLA, Chikkaballapura has directed P.I, Manjegowda to

register case and conduct investigation. That on 18/09 /2014,

e
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Manjegowda, P.I, KLA, Chikkaballapura has given him search
warrant under section 165 Cr.P.C to search the quarters and

vehicle of DGO-1 as per Ex.P-20.

PW-2 has further deposed that, on the same day he has
taken 2 panchas sent by Manjegowda, P.I, KLA,
Chikkaballapura along with DGO-1 and went to the quarters of
DGO-1 and after search of the quarters of DGO-1 they did not
get any material. That there was white ambassador car bearing
No. KA 01G 5116 parked in front of the quarters of DGO-1. He
along with panchas searched the car and found one black
colour hand bag and on search of the bag there were one
laptop, Rs.2,46,000/- cash inside it. That on enquiry to
DGO-1, he has given explanation that it was given by
contractor when he had come to quarters for having lunch.
That he has seized the black colour hand bag with laptop and
cash and he has drawn mahazar in the presence of panchas.
The mahazar and explanation given by DGO-1 are as per
Ex.P-9 and Ex.P-10 respectively. That he has taken the seized
articles to the police station and he has given the seized articles
to Manjegowda, P.I, KLA, Chikkaballapura and returned the

warrant.

(b) Nothing material is elicited by the learned counsel for DGO-
1 and 2 during the cross examination of PW-2 to discredit his

testimony or put forth the defence of DGO-1 and 2.

\%g
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15. (a) PW-1 Sri. A.G.Manjegowda/ Investigating Officer, has
deposed in his evidence that, he had served as Police
Inspector in Chikkaballapur Lokayukta office from December
2012 to October 2015. That on 17/9/2014, at about 12:00
p.m, he received a letter from Superintendent of Police,
Lokayukta office, Chikkaballapur, along with report of Deputy
Superintendent of Police, Lokayukta, Chikkaballapur, to
register the report and investigate the matter. The report was
that the Chikkaballapur PWD, Executive Engineer, Muralidhar
and other staff members have been receiving bribe from the
contractors. He registered the report dated 17/9/2014 as per
Ex.P-1 at crime number 11/2014 for offences u/s 7, 13(1)(d) of
P.C. Act, 1988 and prepared FIR as per Ex.P-2 and sent the FIR

to the jurisdictional court in sealed cover.

PW-1 has further deposed that, he sent requisition to
Fisheries department and BCM department, Chikkaballapur to
send one official each, to act as panch witness. That at about
2:30 p.m. on 17/9/2014 Sri.T.S.Dadapheer from Fisheries
department and Sri.S.M.Venkatesh from BCM department
reported before him and he introduced himself to them and
explained the contents of the complaint to them. That he had
obtained search warrant from the District and Sessions court,
to search the office of the Executive Engineer, PWD, P&IWTD
division, Chikkaballapur. That he told the said witnesses about
having secured the search warrant. They waited for confirmed

information upto 7:30 p.m, but did not receive any such

v
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information. That he received information that the Executive
Engineer has gone to Bengaluru, therefore, he postponed the
raid that was to be done. That he gave instructions to the said
panch witnesses and his staff, to maintain secrecy and to come

on 18/9/2014 at 9:00 a.m.

PW-1 has further deposed that, on 18/9/2014 at 9:00
a.m, the said panch witnesses reported before him. They were
waiting for information and at 1:30 p.m., he received
information that the Executive Engineer has come to the office.
That all of them left to the office, situated about 300 meters
from hie Lokayultta officc. They cntered the office at about 2.00
p.m, and he introduced himself and his staff and witnesses to
them and showed the search warrant to Executive Engineer
and asked all of them to co-operate in the investigation. Further
he has identified the copy of the search warrant and the
signatures of Executive Engineer, Muralidhar (DGO-1) and the

panch witnesses and his signature on the same as per Ex.P-3.

PW-1 has further deposed that, he took the cash
declaration register, obtained the xerox of the same and
returned it and identified the copy of the same along with
circular dated 15/5/2008 as per Ex.P-4. That he enquired
about the cheque distribution and pending cheques. FDA,
Sri.Chandramohan furnished the register of cheques which was
in volume III. That he got xerox copy of the pages from 224 to
229 as per Ex.P-5 and returned the register. That 76 pending

A
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cheques were produced and he got the same =xeroxed and
returned the same and identified the same from page numbers

72 to 86 as per Ex.P-6.

PW-1 has further deposed that, after that he searched
the Executive Engineer, Muralidhar (DGO-1) he found Rs.190/-
with him and learning that it is his personal amount, he
returned the same to him. That he also searched 3 private
persons sitting in the chamber of said Executive Engineer and
he found Rs.460/- with Sri.K.Narayan, and he returned the
same to him. On searching Sri. Srinivas Murthy, Contractor, he
found Re.50,000/- containing 100 notes of Rs.500/- each. The
said Srinivas Murthy said that it is the money which he has
kept for purchasing construction materials for work in
Gowribidanur. As he found the reason suspicious, he seized the
said amount. On searching Sri. Ramachandra Raju, he found

Rs.550/- and he returned the same to him.

PW-1 has further deposed that, thereafter, he started
searching the other officials. That he searched 13 officials, and
he did not find any surplus amount with them, except nominal
amounts and he returned the same to them. Thereafter, he
searched the places and cupboards of the officials who were
working there. On searching so, in the cupboard of
P.V.Srinivasalu (DGO-2), working as 'D' group employee there,
he found Rs.16,490/- comprising 31 notes of Rs.500/- each, 8

S
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notes of Rs.100/- each, 3 notes of Rs.50/- each and 4 notes of
Rs.10/- each. That he asked explanation from said Srinivasalu
(DGO-2) and he said that, 15 days back he had taken loan from
one, Smt.Rathnamma. As he did not find the reason
satisfactory, he seized the said amount. In the cash declaration
register, Ex.P-4, nothing was entered with respect to the said
date. The last entry done in Ex.P-4 was on 20/8/2014 and

after that, no entries were done.

PW-1 has further deposed that, at that time, he received
information that Executive Engineer, Muralidhar has shifted
substantial amount from his office to his residential quarters in
his car bearing number KA-01 G5116. That inorder to search
the said car, he gave a search warrant to Deputy
Superintendent of Police, Sri.Bopaiah and he continued his

search of said office.

PW-1 has further deposed that, he searched the place and
cupboard of M.Muthuraj, working as Audit officer there. In the
cupboard of said Muthuraj, he found Rs.22,500/-, comprising
1 note of Rs.1,000/- and 43 notes of Rs.500/- each. That he
asked for explanation from said Muthuraj, and he gave
explanation in writing as per Ex.P-7. That as he did not find the
explanation satisfactory, he seized the said amount. That he
put the amount in separate covers, and sealed the same, and

took the signatures of the panch witnesses on the same. That

\
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he has drawn search panchanama as per Ex.P-8 and he also

took photographs of the search that he had done.

PW-1 has further deposed that, he sent the Executive
Engineer, Muralidhar (DGO-1) and his staff and panch
witnesses with the said Deputy Superintendent of Police, to
search the car and house of the Executive Engineer, as the
Executive Engineer had the keys and the search was to be done
in presence of the person concerned. That at 8:00 p.m, the said
Deputy Superintendent of Police handed a bag containing
laptop and amount of Rs.2.46 lakhs, and panchanama as per
Ex.P-9 and search warrant. That Muralidhar (DGO-1) has given
explanation to the Deputy Superintendent of Police as per
Ex.P-10. The copies of photographs of entire search made by
him and Deputy Superintendent of Police is as per Ex.P-11.
That he produced all the seized articles before the Learned
Special Judge under P.F and produced Muralidhar and
P.V.Srinivasalu (DGO-1 and 2) and other accused before

Learned Special Judge, after following the arrest procedure.

PW-1 has further deposed that, he recorded the statement
of witnesses. That on 17/12 /2014, he received the sketch from
AEE, PWD, Chikkaballapur. The said sketch and two rough
sketches made by him, are as per Ex.P-12 to Ex.P-14. That on
30/12/2014 he sent letter to Executive Engineer, PWD,
Chikkaballapur to furnish details about the work tender,

approval, bills and cheque and details of contractors with

~
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respect to work from 10/9/2014 to 20/9/2014. That he
received the details on 23/3/2015 along with covering letter
dated 19/3/2015 as per Ex.P-15. That on 9/2/2015 he wrote
letter to Executive Engineer, PWD, Chikkaballapur to furnish
details with respect to any work done by contractors,
Ramachandra and Srinivas Murthy in Gowribidanur. That on
18/2/2015 he received the information, along with covering

letter dated 1/10/2014 as per Ex.P-16.

PW-1 has further deposed that, he collected the service
details of the DGO-1 and 2 and other accused as per Ex.P-17 to
19. That he was transferred on 16/10/2015 and his successor
in office, Sri.Siddaraju, P.I, filed the charge sheet after

obtaining prosecution sanction.

(b) Nothing material is elicited by the learned counsel for DGO-
1 and 2 during the cross examination of PW-1 to discredit his

testimony or put forth the defence of DGO-1 and 2.

(a) PW-3 Sri. T.S.Dadapeer/panch witness has deposed in his
evidence that, on 17/09/2014, the Lokayukta police had come
to his office, and his senior officer, Assistant Director of
Fisheries instructed him to go along with police to act as
witness. They reached the Lokayukta police station at 2:30

p.m. There was another witness also there. That the Inspector,
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Sri.Manjegowda, PW-1 told them that there is information that
officials in PWD department are receiving bribe and distributing
among themselves and therefore the police are going for raid
and asked them to co-operate and they agreed for the same.
That the police asked them to wait till specific information is
received and they waited up to 7:30 p.m. That at 7:30 p.m,
PW-1 told that the officials have not turned up there and as
such asked them to come the next day at 9:00 a.m. and asked

them to maintain secrecy.

PW-3 has further deposed that, on 18/09/2014, he and
another witness reported before PW-1 at 9:00 a.m. in the police
station. The police asked them to wait till they get the specific
information. That at 1:30 p.m., the police received the
information and at 2:00 p-m. all of them went to the PWD office
situated about 400 meters from the police station. The DGO

was in the office.

PW-3 has further deposed that, the police told the officials
the purpose of coming and showed them the search warrant,
Ex.P-3. The police got the cash declaration register and the
police took the copies of the same by attesting through the
concerned officer as per Ex.P-4. That the police also took the
cheque books and cheque distribution register and non-
distributed cheques. There were 76 cheques that were not

distributed. The police took the copies of the same and got the

v
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same attested and took his and another witnesses signature as

per Ex.P-5 and P-6.

PW-3 has further deposed that, on searching Muralidhar,
Executive Engineer (DGO-1), an amount of Rs.190/- was

found. The police returned the same to him.

PW-3 has further deposed that, there were 3 persons
sitting in the office of the Executive Engineer and on enquiry
they told that they were contractors. One of the person was
K.Narayan and on searching him Rs.450/- was found and on
enquiry he told that he had brought it for his expenses. The

police returned the same to K.Narayan.

PW-3 has further deposed that, another person was
Srinivasamurthy and on searching him Rs.50,000/- was found
and on enquiry he told that he had brought it for purchasing
building materials and since his answer was not satisfactory
the 1.0O. seized Rs.50,000/- from him. That he had Rs.1,670/-
in his pocket and on enquiry he told that he had brought it for

his expenses. The police returned the same to him.

PW-3 has further deposed that, another person was
K.Ramachandra and on searching Rs.550/- was found and on

enquiry he told that he had brought it for his expenses. The

o5
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police returned the same to him.
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PW-3 has further deposed that, after the search of the
chamber the 1.0. went to another chamber which was to the
right side of this chamber. In the said chamber only one
person was there. On inspection Rs.200/- and something was
found and on enquiry by the 1.O. he told that he has brought it

for his expenses, so the I.O. returned the amount to him.

PW-3 has further deposed that, the 1.O. next went to the
hall of the office and there were many persons and on search
they were having some amount with them and on enquiry they
told that they have brought it for their expenses so the I.O.

returned the amount to them.

PW-3 has further deposed that, the 1.0 went to the room
which was opposite to the hall and a person by name Muthuraj
was there and on search of the almerah there was Rs.22,500 /-
in the almerah and on enquiry he told that he was going to his
place so he had taken it from his friend and he has given
explanation in this regard as per Ex.P-7. Since, he had not
given satisfactory explanation for the amount the same was

seized by the I.O.

PW-3 has further deposed that, I.O went to the entrance of
the hall where one Srinivas (DGO-2), ‘D’ group employee of the
office was present and on search Rs.16,490/- was found and

on enquiry he told that his wife was pregnant so he has

-~
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borrowed the amount. Since, he had not given satisfactory

explanation for the amount the same was seized by the 1.0.

PW-3 has further deposed that, the 1.O. after seizing the
amount has put it in the packet and sealed it and conducted
mahazar in this regard as per Ex.P-8. The 1.0 arrested Srinivas,

‘D’ group employee and Muthuraj.

PW-3 has further deposed that, the I1.0. received
information that some of the amount has been transferred in
the official Ambassador car to the PWD quarters. The Dy.S.P.
and S.I, KLA have taken them stating that they have to raid the
PWD quarters which is situated behind the office. The I1.0. took
them to the PWD quarters at 5:15 p.m. The Executive Engineer,
Muralidhar was present in the quarters the 1.0. showed the
search warrant as per Ex.P-17 and asked him to co-operate.
After searching the house no amount was found. In the
compound Ambassador car which is official car was parked.
The doors of the car were opened by the driver and on search of
the said car in the back seat there was a bag. The 1.O. seized
the same and the I.O. found amount inside the bag. On
counting the same there was Rs.2,46,000/- and they were in
the denomination of Rs.500/- and Rs.1,000/- notes. On
enquiry to Muralidhar (DGO-1), he has given explanation in
writing as per Ex.P-10. The explanation was not satisfactory so
the 1.O. seized the amount and conducted mahazar in this

regard as per Ex.P-9. The [.O. has taken photos of the

LY
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proceedings which is as per Ex.P-11. The next day the 1.O. has

taken their statements.

(b) Nothing material is elicited by the learned counsel for DGO-
1 and 2 during the cross examination of PW-3 to discredit his

testimony or put forth the defence of DGO-1 and 2,

The DGO-2 has got himself examined as DW-1 and has filed his
affidavit in lieu of his chief examination and reiterated the
written etatement avermeinls. DW-1 further deposed that, he
and his wife went to the house of maternal aunt of his wife at
Nandi village. By oversight he has stated in his affidavit that
they had been to PWD quarters. Further in support of his
contention DW-1 has got marked Original mother card from
National =~ Rural Health Scheme in the name of
Smt.K.N.Saraswathi W/o Sri P.V.Srinivasalu (DGO-2) as per
Ex.D-5. Original  Urine Pregnancy test report of
Smt.K.N.Saraswathi W/o Sri P.V.Srinivasalu (DGO-2) as per
Ex.D-6. Original ultrasound obstetric report and scan report of
Smt.K.N.Saraswathi W/o Sri P.V.Srinivasalu (DGO-2) as per
Ex.D-7. Original blood test report of of Smt.K.N.Saraswathi
W/o Sri P.V.Srinivasalu (DGO-2) as per Ex.D-8. Original
ultrasound  obstetric  report and scan  report  of
Smt.K.N.Saraswathi W/o Sri P.V.Srinivasalu (DGO-2) as per
Ex.D-9. Original ECG, Medical prescription, ultrasound
obstetric report, ultrasound scan and pregnancy record of

Smt.K.N.Saraswathi W/o Sri P.V.Srinivasalu (DGO-2) as per

-
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Ex.D-10. Original blood test report of Smt.K.N.Saraswathi W/o
Sri P.V.Srinivasalu (DGO-2) as per Ex.D-11. Original Jeevan
Hospital and Jeevan Pharma bills of Smt.K.N.Saraswathi W/o
Sri P.V.Srinivasalu (DGO-2) as per Ex.D-12. Original discharge
summary along with birth certificate and delivery certificate of
Smt.K.N.Saraswathi W/o Sri P.V.Srinivasalu (DGO-2) as per
Ex.D-13. Original IAP  immunization timetable of
Smt.K.N.Saraswathi W/o Sri P.V.Srinivasalu (DGO-2) as per
Ex.D-14. Original blank cheque as per Ex.D-15. Original
indemnity bond as per Ex.D-16.

Further DGO-2 has got examined one Smt.Rathnamma as
DW-2 and she has deposed that, she knows DGO-2 since 2002
who is the son-in-law of her elder sister as his family has been
in close contact with his family and herself. DW-2 further
deposed that, in 2014 her niece, Smt.Saraswathi W/o
Srinivasulu was pregnant. She had complications during the
pregnancy and her husband had to bear significant medical
costs. During this time, not having money at hand immediately,
he had requested her to lend him Rs.20,000/- for her niece’s
medical expenses. Since they were related by family and knew

each other, she had given him a loan of Rs.20,000/-.

DW-2 further deposed that, the DGO-2 and his wife had
visited her in her residence at PWD Quarters on 03/09/2014
and had requested her to lend them some money. Accordingly,

she gave her a blank cheque and also signed a bond, which she
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and her husband also signed. DGO-2 promised to pay the
money back within 6 months. Thereafter, he repaid the money
in March 2015. DW-2 further deposed that, DGO-2 and his wife
came to her house at Nandi village. By oversight she has stated
in her affidavit that they had come to PWD quarters. She was
doing vegetable vending business at that time and due to

oversight it is written as labourer in the affidavit.

On perusal of documents, evidence of PW-1 & PW-2/
Investigating Officers and PW-3 /panch witness it reveals that,
PW-2 Dy. S. P,, received information about the Executive
Engineer and his staff, PWD division Chikkaballapura collected
bribe amount from
contractors and were sharing the amount in their office and
residence of Executive Engineer on 17.09.2014. PWw-
2 sent that information [complaint] to Superintendent of Police,
Lokayuktha. Thereafter, Superintendent of
Police entrusted that file to Police Inspector for

investigation.

Further PW-1 Police Inspector, received report from
Superintendent of police Lokayuktha on 17.09.2014.
On the basis of the report of PW-2, PW-1 registered the
case in Lokayuktha crime No.11/2014 under section
7(a) and 13 (1) (d) of Prevention of Corruption Act, 1988

and dispatched First Information Report to the court and

-

9%

Y



21.

22.

29

UPLOK-2/DE/4/2018/ARE-11

higher authorities. PW-1 sent requisition to Fisheries
Department and Backward Class and Minorities
department for deputing panch witnesses. The panch
witnesses appeared before PW-1. PW-1 introduced himself
to the panch witnesses and explained the First
Information Report. PW-1 obtained search warrant from
the court on 17.09.2014 and then waited for definite
information. He could not receive any information on that
day. Due to which, PW-1 sent back panch witnesses with

the instructions to appear before him on the next day.

On 18.09.2014 at 9:00am the panch witnesses and
staff appeared before PW-1 and they waited for
information. They got information about DGO-1
returning to his office at 1:30 pm. Immediately, PW-1
along with panch witnesses and staff went to PWD
office and then to the Chambers of DGO-1 and
introduced himself by showing his ID and also served
search warrant on DGO-1. PW-1 obtained cash
declaration register and got Xerox copies of declaration
register and returned back original register. PW-1 also
verified cheque issued register and balance cheques
produced by FDA. PW-1 got Xerox copies of cheque

register and balance cheque leaves.

PW-1 physically searched DGO-1 and found Rs.190/-
with him and he returned that cash to him. At the
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same time, PW-1 found three public people present in
the chamber of DGO-1. PW-1 physically checked
K.Narayana and found Cash of Rs.460/- and returned
back that cash to him. PW-1 physically searched
Srinivasa Murthy and found 100 currency notes of
denomination of Rs.500/- each in his pocket and
Rs.1,670/- in his purse. PW-1 returned back cash of
Rs.1,670/- to him and on enquiry Srinivasa told that
he carried that much cash for purchasing Jelli and
sand for the purpose of construction work undertaken
at First Grade College, Gauribidanur. PW-1 seized the
said cash of Rs.50,000/- as Srinivasa Murthy did not

give satisfactory explanation.

Thereafter, PW-1 physically checked Ramachandra
Raju, present in that chamber and found cash of
Rs.550/- in his pocket. PW-1 returned that cash to
him. PW-1 physically searched the staff present in that
office. Meanwhile, PW-1 received information that there
was a cash kept in the office car of DGO-1 bearing No.
KA-01/G-5116 parked at his quarters. PW-1 sent
Search Warrant to PW-2, as he was engaged in

searching PWD office.

PW-1 continued search and found cash of
Rs.1100/-with draft man Prabakar, Rs.195/- with

computer operator Munikrishna, Rs.140/- with

Al
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computer operator Venkatesh Babu, Rs.720 /- with
AEE Venkatesh, Rs.40 /- with FDA Chandramohan,
Rs.210/- with Munirajappa and Rs.50/- with Srinivasa
D-group employee. PW-1 returned back cash to the
respective staffs as they kept the same for their

personal expenses.

PW-1 searched almerah at DGO-2/Srinivasa and
found 31 currency notes of denomination of
Rs.500/- each, 8 currency notes of denomination of
Rs.100/- each, 3 currency notes of denomination of
Rs.50/-each and 4 currency notes of denomination of
Rs.10/- each in total Rs.16,490/-. The DGO-2 did
not give satisfactory explanation regarding that much
cash found in that almerah and PW-1 seized the said
cash. Meanwhile, searched almerah of M. Muthuraj
and found one currency note of Rs.1000/-
denomination and 43 currency notes of denomination
of Rs.500/- each in total Rs.22,500/-. PW-1 seized
that cash from M.Muthuraj and he has given
explanation as per Ex.P-7 which was not
satisfactory. PW-1 seized total cash of Rs.88,990/-
under mahazar between 2:00 pm and 5:00 pm.
Thereafter, PW-1 received information that that
Executive Engineer, Muralidhar (DGO-1) has shifted
substantial amount from his office to his residential quarters in

his car bearing number KA-01 G 5116. That in order to search
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the said car, he gave a search warrant to PW2/ Sri.Bopaiah,
Deputy Superintendent of Police as per Ex.P-20 and he

continued his search of the said office.

PW-2 visited the residence of DGO-1 Executive Engineer
along with accused and panch witnesses. They searched
in the residential quarters, but they could not trace
anything. Meanwhile, PW-2 searched the said official car
in front of residential quarters and found black colour bag
on the back seat of that car. PW-2 found one laptop, one
bundle of 100 currency notes of denomination of
Rs.1000/- and one bundle of 100 currency notes of
denomination of Rs.500/- and another bundle of 82
currency notes of denomination of Rs.1000 /-each in total
Rs.2,46,000/- in the said bag. PW-2 seized the said cash
and laptop with bag under panchanama as per ExPS.
PW-2 sought explanation from DGO-1 as per ExP10
having found that bag with laptop and cash during
search. The DGO-1 stated that the contractors kept cash
of Rs.2,46,000/-in his car and told him to take bag after
having lunch. PW-2 handed over the said bag containing

laptop and cash to PW-1.

PW-2 subjected the seized articles to PF and obtained
permission to retain from the court and then produced
Muthuraj and DGO-1 and 2 before the court for
judicial custody. On 30.12.2014 PW-1 wrote a letter to
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Executive Engineer, Chikkaballapur for furnishing
information regarding tenders, approval of bill and
cheques issued during 10.09.2014 to 20.09.2014 and
also received the said information from Executive
Engineer on 22.03.2015. On 09.01.2015 PWwW-1
obtained service details of DGO-1 and 2. He obtained
service details of Muthuraj on 13.01.2015. PW-1 sent
requisition to Executive Engineer calling details of
contract work undertaken by Ramachandra Raju and
Srinivasa Murthy at First Grade College at
Gauribidanur on 09.02.2015 and received details on
18.02.2015. PW-1 recorded the statements of

witnesses.

In the instant case DGO-1 has denied the entire case of
disciplinary authority and contended that the above
Ambassador car in which the amount was seized was not
his official car and that the amount has been implanted in
the said car by the 1.O. The DGO-1 at the time of evidence
has produced one pen drive pertaining video clippings and
has produced the same before the 1.O. at the time of cross
examination and I.O. has stated that the video in the pen
drive is an edited version and is not in continuous record.
Since PW1 /1.0. has not admitted the pen drive recordings
it is not marked by way of confrontation. Further DGO-1

has not stepped into the witness box and has not adduced
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any oral and documentary evidence and has not got
marked the pen drive and has not examined the person
who has recorded the video and transferred it to pen drive
to prove his defence. As such the evidence of DGO-1 that
the bag was implanted in the car of DGO-1 cannot be

believed.

The DGO-1 soon after the arrest and seizure of the cash
and laptop from the official car has given explanation as
per Ex.P-10, wherein he has stated that the amount of
Rs.2,46,000/- seized from his bag was kept by the
contractors Ramachandra Raju and Srinivas who had told
that they will take that amount after lunch. But by that
time the [.O. has seized it. DGO-1 has taken defence that
the said explanation has been taken forcibly by the I1.0.
Thereby he has admitted that he has given explanation as
per Ex.P-10. To show that the said explanation was taken
forcibly by 1.O. DGO-1 has not placed any material before
this authority. Further he has not lodged any complaint
against the 1.0. for forcibly taking the explanation and
there is no evidence adduced to show that there was
enimity between 1.0. and DGO-1 to implicate him in a false
case. As such the defence of DGO-1 that his explanation as
per Ex.P-10 was taken forcibly cannot be believed.
Admittedly the amount of Rs.2,46,000/ - has been

\
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recovered from the bag which was inside the Ambassador
car bearing No.KA-01/G-5116 parked at the quarters of
DGO-1 and DGO-1 has not given any satisfactory
explanation. As such presumption as to be raised against
him that DGO-1 has intentionally enriched him illicitly as
he has not given any proper satisfactory account of the
seized amount found in his possession during his office

hours.

DGO-2 has admitted the seizure of Rs.16,500/- from his
possession. But, he has taken up defence that he has
taken loan of Rs.20,000/- from one Rathnamma to meet
the medical expenses of his pregnant wife. In the written
statement filed by DGO-2 he has stated that he had
availed hand loan of Rs.20,000/- from Rathnamma on
15/09/2014 and he was carrying the said amount with
him on the date of the raid. But, in his evidence he has
stated that he has taken loan from Rathnamma on
03/09/2014. Further DW-2 Rathnamma as also retreated
the same thing and DW-1 has produced Ex.D-16
Indemnity Bond to have been executed by him in favour of
Rathnamma for sum of Rs.20,000/- on 03/09/2014 for
receiving Rs.20,000/- from her to meet the medical
expenses of his pregnant wife and agreed to discharge the

same within six months. The DGO-2 in his written
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statement and pleading has stated that he has availed
hand loan of Rs.20,000 /- from one Rathnamma on
15/09/2014 for Hospital and Medical charges of his wife,
but in the evidence he has stated that the said
Rathnamma is his relative and he has taken hand loan on
03/09/2014 and has produced Indemnity Bond said to
have been executed by him in favour of Rathanmma. The
DGO-2 has also stated that he has discharged the loan in
May 2015. But, no such endorsement is written in Ex.D-
16. As such the evidence of DGO-2 and DW-2 and Ex.D-16
does not inspire to repose confidence and believe the
documents. They appear to have been created as an after

thought to escape from the liability.

Further the medical documents produced by DGO-2 from
Ex.D-5 to 14 reveals that wife of DGO-2 has given birth to
a female baby on 11/11/2014 with normal delivery and
the bills produced by DGO-2 reveals that there was no
such expenditure incurred by him as alleged to take loan.
Ex.D-13 discharge summary reveals that the wife of DGO-
2 was admitted on 10/11 /2014 and discharged on
12/11/2014 after normal delivery. As such the defence
taken by DGO-2 that he has taken loan to meet the medial
expenses due to complication arise in pregnancy of his wife

cannot be believed. DGO-2 has not stated anything in
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explanation given soon after the seizure of the amount with
respect to from whom he has taken the loan and about
execution of ExD16. What prevented him from stating this fact
creates doubt and it appears that it is only an after thought to
escape from the liability. Moreover DW2 has not produced any
material to show she was having financial capacity to give loan
to DGO-2 and the evidence of DW1&DW?2 does not inspire to

repose confidence.

The pleading and oral evidence of DGO-2 with respect to
the date of taking loan is different and inconsistent. As
such it appears that this defence of DGO-2 is an after
thought to escape from the clutches of the law and same
cannot believed. As such presumption as to be raised
against him that DGO-2 has intentionally enriched him
illicitly as he has not given any proper satisfactory account
of the seized amount found in his possession during his

office hours.

The DGO1 & 2 have produced certified copy of judgment in Spl
Case No. 15/2016 dated 09/02/2021 on the file of Principal
District and Sessions Judge at Chikkaballapura which shows
that the DGO1 & 2 herein who faced trial in the said case have
been acquitted. Upon perusal of the said judgement it is not
found that DGO1 & 2 herein have been honourably acquitted.
Nothing is found in the said judgement that DGO1 & 2 herein

v
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were not found in possession of tainted cash. In these
circumstances copy of judgment in Spl Case No.15/2016 will
not lend assurance to the defence put forward by the DGO-1 &
DGO-2.

It is well settled that in the criminal trial proof beyond
reasonable doubt is the yardstick which needs to be applied
while appreciating evidence. Preponderance of probabilities is
the yardstick which needs to be applied while appreciating
evidence in the inquiry of this nature. In the presence of
evidence of PWs 1 to 3 as discussed above I am not persuaded
to accept the defence put forward in the course of written
statement and also contentions raised in the course of written

argument of DGO-1 and 2.

Thus, for the foregoing reasons, I hold that disciplinary
authority from the evidence of PW-1 to 3 and Ex.P-1 to 20
proved that the DGO-1 Sri M.Muralidhara and DGO-2 Sri
P.V.Srinivasalu while working as the then Executive Engineer
and Attender respectively in Public Works Department
Division, Chikkaballapura, the Deputy Superintendent of
Police, Karnataka Lokayukta, Chikkaballapura, received
credible information that the Executive Engineer and his staff
in the PWD Division, Chikkaballapura were collecting bribe
amount from the contractors and sharing it between
themselves. On the basis of this information FIR was registered

on 17/09/2014 bearing Cr.No.11/2014 for the offences
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punishable under section 7, 13( 1)(d) of P.C. Act, 1988 and the
Investigating Officer secured a search warrant and sent a
requisition for panch witnesses. That on 18/09/2014 at 2.00
p.m. the I.O. entered the Executive Engineer office of PWD with
a search warrant conducted a search of the premises. After
taking a copy of the cash declaration register, they conducted
personal search of the various people in the office and also
conducted a search of almerahs/cupboards used by the staff.
The almerah of the DGO-2 was also searched and found
Rs.16,490/- in the almerah. Investigating Officer seized the
amount from the DGO-2. Further on receiving credible
information that when DGO-1 went to his house has kept
amount in his house. Manjegowda, Police Inspector, Karnataka
Lokayukta, Chikkaballapura has given search warrant under
section 165 Cr.P.C to C.N.Bopaiah, Deputy Surperintendent of
Police, Karnataka Lokayukta, Chikkaballapura to search the
quarters and vehicle of DGO-1 and Dy.S.P. has taken panchas
along with DGO-1 and went to the quarters of DGO-1 and after
search there was white ambassador car bearing No.KA 01G
5116 parked in front of the quarters of DGO-1 and after search
of the said car the 1.0O. found one black colour hand bag and on
search of the bag there was one laptop, cash of Rs.2,46,000/-.
The Investigating Officer seized the amount. After following post
raid formalities Investigating Officer secured DGO-1 and 2. and
thereby DGO-1 and 2 have committed dereliction of duty and
misconduct and thereby failed to maintain absolute integrity

and devotion to duty and committed an act which is

-
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unbecoming of Government Servants and thus is guilty of
misconduct under Rule 3(1)(i) to (iii) of KCS (Conduct) Rules
1966.

Point No.2 :- For the aforesaid reasons, this Additional

Registrar (Enquiries) proceeds to record the following.

FINDINGS

The disciplinary authority has proved the charges
against the DGO-1 M.Muralidhara, the then Executive
Engineer, Public Works Department Division, Chikkaballapura
and DGO-2 P.V.Srinivasalu, Attender, Public Works
Department Division, Chikkaballapura.

The date of retirement of DGO-1 is 31 /05/2028 and
DGO-2 is 30/06/2037.

Submitted to Hon’ble Upalokayukta for kind approval, and

2

(J.P.4Archana)
Additional Registrar (Enquiries-1 1),
Karnataka Lokayukta,
Bangalore.

necessary action in the matter. 4
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ANNEXURES

List of witnesses examined on behalf of the Disciplinary
Authority:-

PW1:- Sri. A.G.Manjegowda
PW2:- Sri. C.N.Bopaiah
PW3.:- Sri. T.S.Dadapeer

List of witnesses examined on behalf DGO:-
Nil.

List of documents marked on behalf of Disciplinary
Authority:-

Ex P1 Xerox copy of complaint dated
17/09/2014.

Ex P2 Xerox copy of FIR in Cr.No.11/14.

Ex P3 Xerox copy of search warrant.

Ex P4 Xerox copy of cash declaration register
along with circular dated 15/05/2008.

Ex.P5 Xerox copy of register of cheques.

Ex P6 Xerox copy of pending cheques.

Ex P7 Xerox copy of statement of DGO.

Ex P8 Xerox copy of mahazar dated
18/09/2014.

Ex P9 Xerox copy of search warrant of house.

Ex.P10 Xerox copy of statement of Muralidhar.

Ex.P11 Xerox copy of photos.

Ex.P12 Xerox copy of sketches prepared by PWD

to 14 Engineer.

Ex.P15 Xerox copy of letter written by P.I. KLA
Chikkaballapura to Executive Engineer,
PWD, Chikkaballapura and reply of
Executive Engineer, PWD,
Chikkaballapura along with details.

Ex.P16 Xerox copy of information received from
Executive Engineer, PWD,
Chikkaballapura.

“-
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Ex.P17 Xerox copy of service particulars of Sri
to 19 Muthuraj and DGO-1 and 2.
Ex.P20 Xerox copy of search warrant.

List of documents marked on behalf of Defence:-

'Ex.D1 Certified copy of deposition of PW-1 in
Spl.C.C.15/16.

Ex.D2 Certified copy of evidence of PW-2 in
Spl.C.C.15/16.

Ex.D3 Certified copy of statement of PW-3.

Ex.D4 Certified copy of evidence of PW-3 in
Spl.C.C.15/16.

Ex.D5 Original mother card from National Rural

Health Scheme in the name of
Smt.K.N.Saraswathi W/o Sri P.V.Srinivasalu

(DGO-2)

Ex.D6 Original Urine Pregnancy test report of
Smt.K.N.Saraswathi W/o Sri P.V.Srinivasalu
(DGO-2)

Ex.D7 Original ultrasound obstetric report and scan

report of Smt.K.N.Saraswathi W/o Sri
P.V.Srinivasalu (DGO-2)

Ex.D8 Original blood test report of of
Smt.K.N.Saraswathi W/o Sri P.V.Srinivasalu
(DGO-2)

Ex.D9 Original ultrasound obstetric report and scan

report of Smt.K.N.Saraswathi W/o Sri
P.V.Srinivasalu (DGO-2)

Ex.D10 Original ECG, Medical prescription,
ultrasound obstetric report, ultrasound scan
and pregnancy record of Smt.K.N.Saraswathi
W /o Sri P.V.Srinivasalu (DGO-2)

Ex.D11 Original blood test report of
Smt.K.N.Saraswathi W/o Sri P.V.Srinivasalu
(DGO-2)

Ex.D12 Original Jeevan Hospital and Jeevan Pharma
bills of Smt.K.N.Saraswathi W/o  Sri
P.V.Srinivasalu (DGO-2) N

b4




43

UPLOK-2/DE/4/2018/ARE-11

Ex.D13 Original discharge summary along with birth
certificate = and  delivery certificate of
Smt.K.N.Saraswathi W/o Sri P.V.Srinivasalu
(DGO-2)

Ex.D14 Original IAP immunization timetable of
Smt.K.N.Saraswathi W/o Sri P.V.Srinivasalu
(DGO-2)

Ex.D15 Original blank cheque.

Ex.D16 Original indemnity bond. \

(J.P-Archana)
Additional Registrar (Enquiries-11),
Karnataka Lokayukta, Bangalore.







